CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI.

CP-349/2001 in
MA-565/2001
OR-729/2000

Hon'blie Sh. 5.R. Adige, Vice-Chairmani{A]

Hon'ble Dr. A. Vedavalli. Member{J)

S5t. Parveen Rumar,

/o Garrison Englineeri{AF),

Subrato Park.

Palam, _

Deinhi Cantt. . e Petitioner

{through Sh. Vvijay Kumar, Advocate)
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Gen. Haril Unival,
jinesr-in-Chiet,
Headguarties,
Rashmir House,

iO PO,

w Delhi-11.
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Adige., VC{A)
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Sn. Vijay ZRumar states that petitioner
grievances have been redressed and the CP 1s not pressed.
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Accordingly. CP-348%/2001 is dropped. ©Notices discharyg
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MA-569/2001 seeking cxtension of time to
implement the Tribunal‘s order is also dismissed as having
become infrucituous.
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